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I1. A copy (in English and Hindi) of the
Ministry oi Finance (Department of
Revenue and Insurance) Notification S.O.
No. 589(E), dated the llth September,
1972, publishing the Emergency Risks
(Undertakings) Insurance (Third Amend-
ment) Scheme, 1972, under subsection (7)
of section 3 of the Emergency Risks
(Undertakings) Insurance Act, 1971.
[Placed in Library. See No. LT-3700/72.]

I. NOTIFICATIONS UNDER THE CENTRAL
EXCISE AND SALT ACT, 1944

I1I. MINISTRY OF FINANCE (DEPARTMENT
OF REVENUE AND INSURANCE) NOTIFICA
TIONS

SHRIMATI SUSHILA ROHATGI: Sir, |
also beg to lay on the Table—

I. A copy each (in English and Hindi) of
the following Notifications of the Ministry
of Finance (Department of Revenue and
Insurance) under section 38 of the Central
Excise and Salt Act, 1944: —

(i) Notification G.S.R. No. 1134,

dated lhe 16th September. 1972,
publishing the Central Excise (Tenth
Amendment) Rules, 1972.
(ii) Notification G.S.R. No. 1319, dated
the- 14th October, 1972. publishing the
Central Excise (Eleventh Amendment)
Rules, 1972. [Placed in Library. See
No. LT-3701/72 for (i) and (ii)].

1. A copy each (in English and Hindj.)
of the following Notifications of the
Ministry of Finance (Department of
Revenue and Insurance): —

(i) Notification G.S.R. No. 1016,
dated the 26th August, 1972, together
with an Explanatory Memorandum
thereon.

(ii) Notifications G.S.R. Nos. 1018
and 1020, dated the 26th August, 1972.
together ~ with  an Explanatory
Memorandum thereon.

Ofl) Notificatirn G.S.R. No. 1019.
dated the 26th August 1972. together
with an Explanatory Memorandum
thereon.

fiv) Notification G.S.R. No.
117Q. datert the 2nd  September 1972.
toeether with an Explanatory

Memorandum thereon

impcr'ancc

(v) Notification ~ G.S.R.  No.
1080, dated the 2nd September,
1972, together with an Explana
tory Memorandum thereon.

(vi) Notification G.S.R. No.
1081, dated the 2nd September,
1972, together with an Explana
tory Memorandum thereon.

(vii) Notification G.S.R. No. 1097,
dated the O9th September, 1972,
together ~ with an  Explanatory
Memorandum thereon. [Placed in
Library. See No. LT-3701/72 for (i) to

(vii)]

[MR. DEPUTY CHAIRMAN in the Chair]

CALLING ATTENTION TO A MAT-
TER OF URGENT PUBLIC IM-
PORTANCE

PAKISTAN'S CONTINUED INTRANSIGENCE
IN RESPECT OF DELINEATION OF THE LINE
OF ACTUAL CONTROL IN JAMMU AND
KASHMIR.

sl YSH THTW eAmit (ST qa) ¢
Hwa, a¥q "W FEiT § sEhw
fa=m Tar & @iz & div § wfFEmw

Z1% 57 o7 <& waw wwmE &7 EiT A

fager wdt #1 sm farar g

THE MINISTER OF EXTERNAL
AFFAIRS (SARDAR SWARAN SINGH):
Mr. Deputy Chairman, hon'ble Members
would recall my statement in the House on
August 30, at the conclusion of the meeting
between the representatives of India and
Pakistan, wherein | had conveyed the
agreement cf both sides to the delineation
of the line of control in lammu and
Kashmir along its entire length. | had also
stated that maps showing this agreed line
would be exchanged by both sides and that
ielineation of the line would be completed
by the 4th September, 1972 ind
withdrawals to the international border
would be completed by the L5th
September. In accordance with ihe Simla
Agreement the line of control had to be
mutually respected, therefore its
delineation has lo be agreed so that its
inviolability may 3e ensured by both

sides.
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The Senior Military Commanders of India and = .

Pakistan, who were entrusted with the task of ar & Ig AT A Sl 4L & E'”t o=
delineating the line of control on maps, have so &ATEAs <t wrfawer st § =t o
far held 9 rounds of discussions. By the 7th =

round, which was completed on 18th October, an T F e w1 wrerad faar fE
agreement was reached on 19 maps delineating fsraqq A#it o<, foradT =T 97 BHTIT qH-

the entire length of line of control from the . . i au
Chamb area on the international border to®IAT & Wl &, FAT UL g9 Z&EleT F7 %
Partapur sector in the North. These maps were to o ATEY faare

be signed in the 8th round. On that occasion,‘-'f'r“':r.T Q'ITTT%.'?TQ % iﬁw“
however, Pakistan's Senior Military Commander T8 ® ATH &% & WX WYAT 7M1 F1
raised a fresh controversy over a pocket o o f:
approximately li square miles in area which is in AT TAT AT, 7T I :rgmamﬁ

Pakistan's occupation but Separate from the swea % f@aT® 41 HYT 571 8T 17T HZAT-

TThe of control. Several messages have been s s A - ~ .
exchanged between the Chiefs of the Army Staff 9 % @ & T#% fafm & wraad

of India and Pakistan on this issue and as a result iyareger 7 5t srograqg faar oifesam &
further meetings took place between the Senior. 5 .
Military Commanders on November 7 and 9.7ATSHS % aF F41 HiTH WL Fo= HAT

However, these discussions failed to iron out the g 7 7 faar 98
differences. It is now being considered whether HgIar q ECALE fet ar wraay 1w

the stage has been reached for a meeting at &1 Fv&iq T4 ST T HAA RGN F1F
another level to resolve ,this question. frar ? WH‘FT‘EI'W?} qATeTAT WEA A1q

Honourable Members would appreciate that as TR e
the talks are still in progress, it would not be in HTqEETE =t fw IR T TRTCHT

our national interest to discuss this matter in syregre F97 fzar 7
greater detail. The major task of delineation of

the line of control in Jammu and Kashmir in & a 1
terms of the Simla and Delhi Agreements has O A 7 oag S W g fe

been completed on maps. It is hoped that the sra syrd forersyr waalty & Wea< o 4T3 #1
remaining problem will also be resolved by 5 e .
further bilateral discussions. After the delineation #TAT & T ST& FT7HTY 7 514 ZHTEr frraeqor

of the line of control is approved by the two 3 T ARA A ZRTT
Governments the withdrawal of troops to the Tm qu "y 2 ol F:m‘f‘f:m et wre
international border will he completed in the WA= #Ial ¥ 29 T F1 TAPT HIAT
shortest posssible time. We hope that Pakistan - s o
Government will view this matter in ;a realistic 1 1< “‘f?rm TR T
and constructive manner. qoATHA 9 % IFAME, STFTHET, o7
we A9, 91 HACET dwr & gatad §
17 A2 FL E, @1 7 97 aF TEEm
FT JA0T A Z2AT, TT AF TH ATAT TG
ot siigq sww Al vq'q-mrrfa' siaeieg T T A A
agEa, wdr e g4 S & o1 e
fomr 2 IAA AT WAL FAT F1EIET
3 oy formar  wAAT & AWT AT AT AT
i T ST ST FHIOHIT TS ewrer FraE

AT a1 § g8 AT g i wdy
T HAT WEEAT 4 UE AFAeq f@ar 4
fr oifstaT w7 %

Yar 3, I TGl @ A At AT “Summit only after delineation is
Y WrATTE AT 77 AT W ey | complete”,
o7 FFIT 26 WATAT F1ANATT § AT

gu ug ¥ & f% -

“Addressing a Press Conference,
Mrs. Gandhi said that from the re-
cent Press reports it would seem
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[Sardar Swam Singh] that Pakistan was not
very serious about implementation of the
Simla Accord. The Prime Minister Indira
Gandhi said here today that there was no
possibility of another Indo-Pakistan Summit
being held until the first stage of delineation
of the line of control in Kashmir was over".

A & qg FTAAT g e W A o
aifafen & ot ag wrerad faar 3 aqa
FOT T, IHD AT T WOH AT T2 AOCIHA
&7 f o 7 A T QO AG £ S,
EAT % 37 T ZEAAT A1 &1 A0, 79 7%
w18 foae amt Al geir 7 owE
#¥g § W A A § A q 0wl
% fi wa s wwizdl F1 919 97 F ave |
§G &H £ a0 A8 2, 39 A0 a1 0w
zady foaz amt gefr « gz S awee §
AT AZ A 2 AT+ AT q15w fafree
argar F afafan § Sz fear & 52
wér g !

WAAT FAEFON A a5 TG

= IaEafa © wT W = Ao )

st g wwr @ 9z T8 e
SrrCaNE @1 8 1 g A

ot gugwmafa : wT agT qaT T
qIAT FATRERA wifd

=it WISq wwTw @A - qw T v
qAT H AAT FAC S W A
qAFAT |

At Ao Fo AwawwT (wey wiw) :
wré fofifom f zar 3

it siew sww @i 6§ s
Afae sw #1€ w1 qu AF | FE
T I8 @ F e & faw

30 am § qg wetn s fr
fazm st wgr F wd fraw siEEm
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At e qiwfa § 97 wEAE AT S
Fuz W qan 4t fw w0zt wwee frwat
 § wET R E, w0 T A TWE
ferarer &, A1 99% I9C W wiAa e wE
ST F wreAEra faar 91 0 A4, AT ST & )
TAFI TN 51E & AT EH SN A H HEuA
& fRa Fra A Afww A WAl AT
az w7 W g F
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Addressing a Press Conference, Mrs.
Gandhi said that from the recent Press
reports it would seem that Pakistan was not
very serious about implementation of the
Simla Accord.

ot Feer ot § &t (o ) § ver
“Addvessing the Indian .. .)"

st Fowwl ;e A, WiT §12
F4 wa Al e 7 g )

At FIZA WA WA WIS R AL
WA\ TRA 4 a0 gh adwe
¥ wia orevd v W a1 21 o & W met
FEET T e ) AL 97 OF 31w S
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foat smr wm a1 7 s 3w A waT
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e Ty & @ AT oTw weA R
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MR. DEPUTY CHAIRMAN: Yes, Mr.
Minister.

SARDAR SWARAN SINGH: Sir, first of
all he asked about the offer made by
our'Chief of the Army Staff and he asked if it
is consistent with the other statements. If he
studies the offer made by the Chief of the
Army Staff, he will readily find that this was
quite consistent with what we have been
stating and what we even now state, because
that would have at any rate resolved some of
the problems and we would not have lost
anything if that proposal made by our Chief
of Army Staff had been accepted by Pakistan

st WEW S o ;47 uE

wZehz § faams 2

sfyvorre fag (gfoarr) s
AT

St Ao Fo NANITFT : WI[ HIq

EZFE & faaT g0 < F | 0T G

SARDAR SWARAN SINGH: If the
honourable Member has got greater
confidence in what Pakistan does, then in
this particular case Pakistan did not even
accept that...

(Interruptions)

My submission is that there was nothing in
the offer of the Chief of the Army Staff
which is against

of urgent public
importance

the Simla agreement or against the known
stand of the Government and if that offer is
carefully studied, then the hon. Members
would agree with me and the fact that it was
noteven...

SHRI N. K. SHEJWALKAR: Sir, on a
point of order. Sir, the hon. Member asked
whether there is partial agreement. The
honourable Minister has not replied to that
question.

MR. DEPUTY CHAIRMAN: No point of
order. You are not listening to the Minister's
reply.

SHRI N. K. SHEJWALKAR: No, Sir. You
are not listening.

MR. DEPUTY CHAIRMAN: How do you
presuppose what he is going to reply?

SARDAR SWARAN SINGH: Sir, he asked
whether this was his own offer or it had the
approval of the Government. The Chief of the
Army Staff's proposals had the approval of
the Government and this was quite consistent
with the stand that we have always taken.

The second question that has been asked is
whether we get this post or that post. Without
that we will not withdraw the troops. We will
not withdraw the troops unless the line of
control as it existed on the 17th of December
is mutually agreed upon. That is the Simla
agreement . . .

146

(Interruptions)

oY SIH TN A HT A AG
T TEE | A2 AT TR R | AT AW AT |
SARDAR SWARAN SINGH:
Please listen. T will not name any
post.
ot SR SwTT oAl ;o wewE,
IETATE 1T wE ufer

(Interruptions)

SARDAR SWARAN SINGH: | repeat that
I will not name any post. The agreement about
the line of control as it existed en the 17th of
December has to be mutually agreed, and after
that agreement is approved
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[Sardar Swaran Singh.] by the two
Governments then the withdrawals will take
place. Therefore, the line of control has to be
mutually agreed to. | am not prepared to
discuss the details of that agreement,
particularly when no final agreement has
been arrived at. This is the worst service that
anybody can do to the country and to the
negotiator. If you state your position
publicly, then what is to be negotiated? Let
us try to understand it . . . (Interruptions).
Mr. Deputy Chairman, these hon. Members
have not got the monopoly that they can only
talk on behalf of the cou itry. Well, if they
think that they have this monopoly, | have ne
quarrel with them: let them live in thoie
dreams.

Now, Sir, a number of Fress statements of
the Prime Minister have been mentioned and
1 am asked whether the attitude that we take
is consistent with these statements or not. For
one thing, it is not customary to confront the
Press statements with what is stated on the
floor of the House. The report may be exact;
it may not be exact. It is not always easy to
make a statement in relation to press
statements. There is absolutely no
contradiction between what the Prime
Minister has been saying and what | am
saying now.

It has been mentioned that the Prime
Minister said that Pakistan did not appear to
be serious about implementation. Tt is
correct, because they are dragging their feet
and are too taking long. But that does not
mean that they are going against the
Agreement. Wc want that they should
seriously implement it and, therefore, if thev
are not implementing it with expedition, then
of course, we will have grievance. But that
dees not mean that we get out of this
Agreement . ..

sfI WIIH T T 2 [T AATAT
wfafr & a7 7 7487 w21 | 007 T A1 R/OTEH
|

SARDAR SWARAN SINGH: | tHnV th»
convent'on is that wp do not talk about the
Consultative Committee here Your leader has
also not

[RAJYA SABHA]
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gone against that. You were not present there.
Even Mr. Vajpayee did not refer to what he
talked about in the Consultative Committee.

Then, Sir, it was stated that the Prime
Minister is reported to have stated that there
would not be a summit till the line of control is
completed. Yes, it is so. It was a statement
giving the sequence of events that the next
summit is likely to take place aftfar the line
of control is agreed upon. That does not
mean th,at if there is any dispute about the
line of control then to resolve that there can
be no meeting. | do not know why that
attitude is taken. Let me make the
Government's pcsition clear; you may not
agree with that. We steadfastly adhere to the
Simla Agreement, because we believe that it
provides the basis of mutual settlement
between India and Pakistan. We adhere to
it, because the agreement is that all matters
will be resolved peacefully without resorting
to the use cf force. If no agreement can be
arrived at, say. Sector Commanders'
level, itcan be discussed and agreed upon
at Military Commanders' level. If that
cannot  be settled at Military
Commanders' level, it can be discussed at
Chiefs of Staff level. If it cannot be settled at
Chiefs of Staff level, it can go to another
level, even to the Summit. Therefore, let
there be no doubt on the framework of the,
Simla Agreement and there is no use
picking up bits and then trying to point out
something which does not exist and is not a
part of the agreement.

Then, it is said that some Congress leaders
have indicated that we have to be careful and
that there may be a risk of a conflict with
Pakistan.

What was mentioned so far as | recollect
from the press statement was that risk of war
cannot be excluded. Now it will be very naive
and not in our national interest to take the
view that the risk of a conflict is excluded
because no one can plan on the basis that the
risk of war . . .

SHRI O P. TV AG! You are doubting
now, at the present time, this question.
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SARDAR SW ARAN SINGH: | am not
doubting that. I stili feel that whereas no one
can rule out an armed conflict still there is no
likelihood of armed conflict. And | say that in
all seriousness because there is no use creating
an alarm in the country and to create a war
psychosis. Whereas we should be prepared . . .
(Interruptions) . . . and we should make every
possible effort to prepare ourselves to meet any
eventuality.; while we should proceed on the
basis that a conflict cannot be ruled out we
should not. however, create an impression as if
conflict is round the corner and a war
psychosis is built up. It is an absolutely wrong
approach and we should not see danger where
it does not exist. We feel that the two sides
have entered into an agreement and unless
there is very concrete evidence that there is
any contravention of the agreement, the
agreement is that the parties will settle matters
peacefully and bilaterally. Therefore, | say it in
all seriousness that | do not fear that there is
likelihood in the near future of any armed
conflict or armed attack by Pakistan fcr a
variety of reasons including our own
preparedness, including our own strength—not
only of the Armed Forces but also the strength
in the cauntry. Therefore, there is no use of
continuing to raise this bogey unnecessarily.

Then he is asking me as to whether the line
of control as is sought to be agreed upon
between India and Pakistan is meant to be the
international boundary. If | may say for the
information of the hon. Members, this is
precisely the criticism which Mr. Bhutto is
subjected to. The allegation against President
Bhutto is that he has implicitly accepted the
new line of control as the international boun-
dary between India and Pakistan. And to
defend himself he quoted my statement when |
said that it is a line of control ;md not an
international boundary. So. there is complete
agreement between both sides that this is the
Tine of control which has to be mutually resr
3cted, and both sides have accepted the
position that this is not the international
boundary.

[14 NOV. 1972]
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Then the hon. Member has talked about
Pakistan raising new divisions. | do not know
how many divisions they have raised or have
not raised. At any rate we have so far
observed the healthy convention that we desist
from giving our own information with regard
to what we know about Pakistan. But we are
vigilant; we know what preparations are going
on on the other side, what their military
strength is. This is part of our responsibility
and my colleague, the Defence Minister, is
fully aware of this.

MR. DEPUTY CHAIRMAN: Miss Saroj
Khaparde. No question? Mrs. Lakshmi
Kumari Chundawat.

SARDAR SWARAN SINGH: For one
thing | cannot clarify the statements made by
Prime Minister. If she wanted to mention the

ot S ;A A ()
FIAATI S, WAt KA A7 F A TS F@
399 9 fi“l'"f"-t' HEWT § i ag gra W
gAATE & 97w avg A G oz
& AT ATAHIT T 3 & AT FF 919 2139
u A FE I 12 d 77 7w and Wi
T8 @ w7 | afFw svwanfy o1, A7
TF, Z1 T QBAT ATZAT AT HAT Y
A HIT T 90T s 0 I wwE oA
fre g% aaad | wdt wamr W o &
FET 941 [ qrfearT #1 57 #2717 87 v
A7 & T ¥ g W T 4T Fiferae
7 wifer 7t ST &9T AER 1 & 5 AT
qEd g v o7 F & 07 gew § o
TR UT WA AF FRCET ARy &7
T FAT 98 KIST AT FBA e
FIAT 2 7 AT 9% AT T M9 FF 74T
M AT AATA T T FL )
countries she herself could have mentioned
these countries.

SHRI S. G. SARDESAI (Maharashtra): The
External Affairs Minister has stated that it is
not in national interests to discuss the details
with regard to these discussions on the de-
lineation problem. | entirely agree
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[Shri S. G. Sardesai.] with him that it is not
in national interests. Secondly he has also
state-ed that these issues have to be settled
bilaterally. It is very correct and this is
undoubtedly the correct position. If Pakistan is
dragging its feet in respect of implementation
of the Simla Agreement or if it is trying in
certain ways to wriggle out of it then the
obvious conclusion is that the Simla
Agreement is in the interests of India. So if
Pakistan is not carrying out its obligations | do
not see how anyone can draw the conclusion
that we should i .pudiate that Agreement.
Obviously : t means that the Agreement is in
cur interests. All this is very good. One
important point which is mentions i in this cal-
ling attention notice and to which the Foreign
Minister did not make a reference is this. It is
undoubtedly a fact—it may be stated in
different words by different people including
the Prime Minister—that the attitude of
Pakistan towards the Simla Agreement has
gradually hardened. On that there are no two
opinions, neither on the Government side nor
on this side. At the same time | do think that it
is in the interest cf the people of India, it is in
the interest of finding out ways and means for
full imple-mention of the Simla Agreement in
letter and spirit, it is in the interest of
persuading the Rulers of Pakistan to properlv
implement the agreement if the Government
comes out with its own broad explanation as to
what is behind this hardening af the attitude.
Now going by things which are aopearing in
the press most of which is fairly clear—it need
not be doubted—it is my firm opinion that the
dominant force behind the hard-ing of the
attitude of the Rulers of Pakistan is the
American imperialists and China. There is
massive evidence for this. The” hove si>pp'Pd
them with any number of arms. | do not know
how much they have supplied but the fact
remains that arms are being sup-olied, the fact
remains that Americans have taken up a very
stiff attitude towards the Simla Agreement, the
fact remains that they have invited Mr. Bhutto
to visit them: all these facts are there. The
attitude of China in the United Nations is also
there.

[RAJYA SABHA]
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So my point is that the Government should not
hesitate to come out and say which are the
main forces behind this problem. The people
of India should know it; the people of Pakistan
should also know it. Pakistan has gone out of
SEATO; they should get out of CENTO also.
It is the popular forces which we have to build
on both sides; these are the forces which will
make the implementation of the Simla
Agreement a practical proposition in the days
to come. Leaving these things in a mysterious
condition gives room for all sorts of provoca-
tive attitude and hardening of the conflict
which non of us want. We want that the
conflict should be softened. That being so a
certain understanding of the broad factors
behind this and of the steps we should take to
overcome these difficulties is some thing
which the Government of India should be clear
about, something on which we should also be
taken into confidence.

SARDAR SWARAN SINGH: Sir, | have
noted his analysis and his views also and | will
benefit by what he has said. The operative part
is that where he says that steps should be taken
to ensure that the Simla Agreement is
implemented. | think the best step is not to
permit Pakistan to wriggle out of the Simla
Agreement, net to take up an attitude which
enables them to get out of it and therefore our
insistence all the time that we abide by the
Simla Agreement and th”y should also abide
by the Simla Agreement. Every effort should
be made to arrive at an agreement which is
mutually acceptable, to create an atmosphere
in which they could get back to bilateralism.
We have therefore adopted a course, whatever
may be the difficulties, of steadfastly adhering
to the principle of mutuality and of trying to
arrive at agreements. And this is precisely
what we are attempting to do.

SHRI S. G. SARDESAI: Which are the
forces behind the hardening of their attitude?

SARDAR SWARAN SINGH: There are
many forces and some of the things should
remain unsaid, | think.
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SARDAR SWARAN
tually agreed.

SINGH:; Mu-
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S AMET KA OWE T AT
wigar § 7 97 77 ag feafr & & oww
famifomez 34T 7

What has to be negotiated then?
If actually it is the line of control,

then there is nothing to be negotia-
ted. Tt is not to be negotiated.
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SARDAR SWARAN SINGH: If, Sir,
both the Heads of Government or both
Governments agree upon a point, that is
India and Pakistan, that the line of control is
only a line of truce which has to be mutually
accepted, than on that the hon. Member says
that both the Goyernments are telling
incorrect things to their own people. |
cannot understand the logic of it.

oY SEvY qAYT ArEd ¢ WD gHEd

93 FB & %33 ¥ 8 & )

SARDAR SWARAN  SINGH: | would
not mind if he goes on telling me, because |
am accustomed to hear these things, that I am
adopting an attitude to retain my office. It is
our duty to retain office because you
know no one else can occupy that office
yet. But | would appeal to the hon. Member
that he should not say the same thing about
the Head of Government or Head of State
of another country. You may not like the
policies of that country, but to make a
statement that the Head of another
Government—in this particular case the
democratically elected leader—is making
wrong statements to his own people is to say
the least not fair to the Head of State
of another country, and | would appeal to the
hon. Members that this is also not in
accordance with the rules and conventions
that this House has always adopted. You can
go on saying anythingtome. ..

[RAJYA SABHA]
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SHRI NAGESHWAR PRASAD SHAHI:
He has not been elected President of
Pakistan.

SARDAR SWARAN SINGH: | would
request him not to go into that question.
Then he says why has the line of control to
be mutually agreed. He also gave the reply
when he said that after the 17th of December
there was some alteration of the line of
control. So both sides have now to agree as
to what was the line of control on 17th
December, and this is what is being
mutually agreed. A question was raised on
the last occasion about certain posts about
which our case was that they had been taken
over by Pakistan after the 17th of December.
We have to agree that the line of control was
such that it did not give Pakistan the right to
retain those posts. This has to be mutually
agreed in our own interests, and if there has
been any alteration of the original line of
control in our favour, it has also to be
negotiated. If we were to accept that the
present position of the armed forces of India
and Pakistan is the line of control, that is not
in our interests, that is not in accordance
with the Simla Agreement.

The last question that he put was about the
hardening of the attitude of Pakistan. | have
already replied to that. I do not want his
attitude to harden.
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SARDAR SWARAN SINGH: Sir,
with regard to the first . . .
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&r arfam )

aeaTe e fag : fgedt 7 s &1 @7
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o FATCH T1] : BH WA FE @ g |
&% & #9 A feedt § amar wifzg
IFH WA 7L WAT AR

SARDAR SWARAN SINGH: Sir,
about the first question, ] agree that
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[Sardar Swaran Singh] there should be no
contradiction between the statements made by
Government spokesmen. But my claim is that
there is no contradiction. There may be
difference in emphasis but difference in
emphasis is not contradiction.

Then, about the second question, what is
mentioned is that the line of control as it
existed on the 17th December is the basis and
that has to be mutually respected. | agree that
no one can negotiate on that basis. About this
line of control, somebody says this, somebody
says other things. The facts have to be sifted
and this is not uncommon in human affairs.
Even on facts, there can be a difference as to
whether a particular feature was in our
possession or in Pakistan's. Beth may claim.
Then, ultimately when the two sides meet,
generally what is correct is accepted by both
sides. But this means a certain process of talks
and discussions and bringing out the
incorrectness of the attitude adopted by either
side. This is all that is done, nothing® more
than that.

DR. VIDYA PRAKASH DUTT (Nominated):
Sir, my question is a litttle different. Today
this is a Calling Attention Notice andl there-
fore questions are being asked for clarification.
But at the same time | am sure that the
Minister would agree that the question of
delineation is tied up with the question of
Indo-Pakistan relations and the question of
Indo-Pakistan relations is tied up with the
whole question of international relations and
international situation. So | was wondering
whether the House would have an opportunity
to have a full discussion on the international
situation including the Indo-Pakistan and our
external affairs. | wanted to know whether
there would be an opportunity for a discussion.

SARDAR SWARAN SINGH: In this
respect | will honour whatever the Business
Advisory Committee or the Chairman or the
Leaders of the Opposition parties decide.

SHRI BHUPESH GUPTA (West Bengal):
On a point of order. The Business  Advisory
Committee has

[RAJYA SABHA]

of urgent public 160

importance

nothing to do with it. The Business Advisory
Committee only assigns the time. If you are
agreed, then ycu accept the suggestion. Let
there be a discussion on foreign affairs for a
while in this House. The Business Advisory
Committee, | am sure, will allot the time
required for a discussion of this kind. There
are many international problems which we
have to discuss. Since the passing away of Pt.
Jawaharlal Nehru one misses discussion on
foreign affairs in Parliament. Now that we
"have a Minister looking after Foreign
Affairs—he has been continuing and he has no
intention of leaving it either—why not have a
discussion? Give your decision. It will be a
lively discussion and will be full of variety
and will bring in other subiects. | am sure Mr.
Swaran Singh is a vey. experienced politician
and he will have much to say, if not much to
learn from us.

SARDAR SWARAN SINGH: | would like
to say that | am not against any debate. But |
cannot decide myself. It is the Chairman and
the Whips. They have to agree and they have
to find out time ior it. I am not opposed. | will
welcome a debate if the House can find time.

SHRI BHUPESH GUPTA: Therefore, | am
sure Mr. Swaran Singh will not grudge the
time. New he is not disagreeable to the
proposition that has been made. In fact he is in
sympathy with our suggestion. Therefore, |
would request you to find time. Meanwhile,
kindly ask the Americans to sign the Vietnam
Agreement.

SARDAR SWARAN SINGH: Mr. BnuDesh
Gupta, | think, has said something to which 1
must enter my reservation. When | said that
the Government is trying to stick, | meant the
party, not the person. My person is least
important in this matter. When | said Congress
Party, | meant Congress Party which is on the
Treasury Benches. It cannot give up their res-
ponsibilty because no other party is in a
position to take that responsibility.

SHRI BHUPESH GUPTA: | never meant
Mr. Swaran Singh personally. | will be
missing him very much in case he is left out.
Therefore, | never meant him personally.
Since you are
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sticking to the chair, even if it is a musical

chair, you should listen to the voice ol the

House . ..

SARDAR SWARAN SINGH: | am in
agreement with the House for a discussion; |
am not opposed.
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SARDAR SWARAN SINGH: Sir, about the
first matter, 1 would like to say that we have
also noted with concern that Pakistan Radio,
particularly the so-called Azad Kashmir Radio,
which we believe is within the control of the
Government of Pakistan, has net been keeping
up the spirit or tne S mla Agreement and there
have been broadcasts w'hich can easily be
described as against the spirit of the Simla
Agreement. That | accept; and we have been
pointing out, and we will continue to point out,
that they should desist from that.

DR. BHAI MAHAVIR (Delhi): Do yen still
maintain that they have not violated the Simla
Agreement?

SARDAR SWARAN SINGH: Even if they

go against it, we have no intention to go
against the Simla Agreement?

DR. BHAI MAHAVIR: That is a different

matter. It is not a matter where you are being
asked to go against it. The question is. you
were maintaining up till now that there may be
some delay on their pait but they have not
violated
admitting that their Radio has been doing
certain things ur making propaganda which is
not
Agreement. Do you admit or not that it is a
violation of the Agreement?

the Agreement. Now you are

in keeping with the spirit of the

SARDAR SWARAN SINGH: It is not in

the spirit of the Agreement. | have used that
expression. You cannot alter my expressions
that way. Regarding the second point that he

has mentioned, 1 would like to say that the
hon. Member, who might have put this
guestion with the best of intentions, if he will
excuse me, has not done, his home work. If he
goes through the Simla Agreement ...

SHRI BHUPESH GUPTA: On a point of
order. Sir. He cannot speculate on the
intentions of the hon.
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[Shri Bhupesh Gupta] Member because
his intentions are quite specific and clear,
namely, "Reject the Simla Agreement".
Therefore, there is nothing in common with
them.

SARDAR SW ARAN SINGH: For
instance, he has mentioned that the Simla
Agreement contemplated recognition of
Bangladesh. If you go through the Simla
Agreement, you will find that the answer to
this will be in the negative. Now the Chinese
veto is a separate issue about which | have
separately made a statement. | have said tha_t
this veto should not have been exercised
because it was against the overwhelming
international opinion and Bangladesh was
fully entitled to be admitted to the U.N. It has
been recognised up-to-date by over 94
countries of the world, including four
permanent members oi the Security Council.

Therefore, the veto should not have been
exercised. But you cannot bring that as
something against the Simla Agreement.
That is bad by itself, but it has nothing to do
with the Simla Agreement.

DR. BHAI MAHAVIR: The spirit of the
Agreement.

SARDAR S WAR AN SINGH: China is
not bound by the Simla Agreement.

DR. BHAI MAHAVIR: It is against the
spirit of it.

SARDAR SWARAN SINGH: The last
point that | would like to mention is that this
question of recognition by Pakistan of
Bangladesh is naturally a matter of concern
for us because the continued non-recognition
of Bangladesh by Pakistan is a negative
factor which comes in the way of
normalisation of relations and comes in the
way of stabilisation of durable peace.
Therefore, this is not good. But | would like
to say that Pakistan is as much in need of re-
cognition by Bangladesh as Bangladesh may
be in need of recognition by Pakistan. And
this is a matter in which Bangladesh's stand
is clear

[RAJYA SABHA]
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DR. BHAI MAHAVIR: Are we en-itled
to know what Pakistan needs?

SARDAR SWARAN SINGH: We ire, we
should be: you may not be joncerned, but
we should be concern-id because we want
to maintain peace in this sub-continent.

DR. BHAI MAHAVIR: You were 50
particular about keeping up the dignity of
the head of State of Pakistan. Why should
you now arrogate to yourself his concern?

SARDAR SWARAN SINGH: [ will
be equally keen to maintain the dignity of the
leader of your party, ' although it is a political
party in opposition. Therefore. | do not
budge from that position at all. We should
adhere to this. | will appeal to the Members
that even though they may not agree with the
policies of another State, there is no use having
a fling at the Prime Minister of another
country. It is" just not done. This) House
has a certain tradition and | will appeal that
we should adhere to this  tradition. We
should not be ashamed of observing these
rules of decency. So | would like to say that
the recognition of Bangla Desh is a matter
which is now the subject-matter of
consideration in the General Assembly and we
hope that there will be overwhelming
support  in favour of admission of Bangla
Desh and that will alter the situation and may
prevent the Chinese from exercising their veto.

SHRI SAWATSINGH SISODIA (Madhva
Pradesh): Will the honourable Minister
kindly tell us whether after the Simla
Agreement Pakistan has acauired arms in
huge quantities from different foreign
countries and is intentionally creating a
deadlock and is adopting delaying tactics un-
der external pressure and influence?

. SARDAR SWARAN SINGH: This is
much too wide a question. | cannot say that
they have not acquired weapons. They must
have acquired weapons,



